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T'he Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the (Chairl

OBITUARY RFFERENCE

MR, SPEAKER: Hon. Members, T have
10 anform the House of the sad demise
of Shri V. N. Swami who was a Member
of Second Lok Sabha during 1957—62
representineg Chanda constitueney of  the
then Boambay  State.

An advocute by profession. Shri Swami
functioned as Secretury and then Vice-
President of Fduocation. District  Cuuncil
(Board). Chanda during 1933—46,

Shri Swami was interested in  labour
welfare and international problems.

Shri Swami passed away at Chandrapur
(Maharashtra) on Ist Junuary, 1983 at
the age of 78 years.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while to express its sorrow.

The members then stood in silence for
a shart while.

ORAL ANSWERS TO QUESTIONS

Bombay Textile Workers’ Strike

“8§2., SHRI MOHAMMED ISMAIL :
SHRI MADHAVRAO SCINDIA:

Will the Minister of CONMMERCE  be
pleased to state:

(a) what steps have been taken to set-
tle the prolonged strike of textile workers
of Bombay with the representatives of the
unions conducting the strike:

(%) number of mills in which  strike
is «rill continuing: amd

(¢) what is the estimated loss to  the
indusiry. labour and the country, includ-
ing loss of forcign exchunce which could
be earned through exports?

F'HE MINISTFR OF COMMERCE
AND OF THE DEBPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH): (a) to (¢). A statement
is luid on the Table of the House.

Statement

(a) 1o (¢). The Government of India
and the Government of Maharashtra have
on many occasions appealed to the striking
workers to return to work on the under-
standing that their  genuine problems
would be looked into, At the instance
of the Government, the millowners have
agreced to pay a recoverable advance of
Rs. 1.500 per worker and interim relief
of Rs. 30 per month. The Government
of India have constituted a Tripartite
Committee headed by a  retired Chief
Justice of the Bombay High Court to go
into the problems of the workers in the
Textile Industry.

2. All the textile mills in Bombay have
been and continue to be affected in vary-
ing degrees by the strike.
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3. The estimated loss on account of the

Textile Workers Strike in Bombay is
under:—

(1) Bstimared loss of tobg million
production upio metres
31-1-10813

(1) Estimatced loss of R 160 croves,
\\'dg('l‘\ 1.‘[” 0
FI-1-10113

(1) Estimated loss of
foreign exchange
tpta 31-1-1909 15
roughly.

]{\, DEi) Croges

The loss to the country cannot be esti-
mated since a number of ancillary in-
dustries and ths trade have also  been
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qrey arfeqr g WX FP QAT A
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¥ ST W ®T AT g @l R
faw gafag % @msd d.e ¥ aw
TE FE | A Ag B ARAT g fF
TAaAHE W1 EEI5E A1eH § sUWe
A% Mfew qA@EwT A 7Y fore
Ty ¢ fF afdl wix Tawy dmen
2T E%, Tk o ww qoe § fF
TE 7 AL AT A AL E AT A
g aTagqe ¥ fe Ay ?

WEUN wEAW : AF qAT ST A
AT IHT aE A1 W faw g
ITEH WTAT ®T G & |

SHRI VISHWANATH PRATAP
SINGH: So far as the Government is
concerned, it has always the interesis of
the labour at heart. Let it not be for-
gotlen that we have taken over 115 mills
just for the cause of labour, That has
been our stand all through and we will
continue to have before us the interest
ol lautour. We have been very clcar on
that,  So far as the question of prestige
in mecting people is concerned, what to
speak of Darta Samant, any person who is

interested to have this issue resolved, In

whicit so much suffering has come to the
warking cluss. | am ready to greet him
which open hands. sit with him and talk.
But. ut the same time, I would appeal to

people who stand on prestige and do not
wunt to go ‘o the tripartite Committee,
thev should also have a scrutiny of their
ego. Let us not dismantle the forums of
dialogue, because that is the essence of
democracy.

s S ®ATeTI @ METS WRIRT,
fre-mifas M7 fas-asgh & A=
T o1 faarz 2, 39 9T A &
st wfaer F, S@Ey @gr 9T W&l
wgleu ¥ Tqez T4 &Y HIfA@w Ay
ATHA “HH EYE ATETT FT AT A
g1 |fF 1At wfAr w9 w1 @ AR
ghda ag & f& w9 aF qwR
T F1% It wEW JEl G_@W@T @
HAHTY e & UetA fdmy & 1 agt
q& He, A WY @, qATN-H9Y T
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8

e & fagr &1 7 zaw gu, 7AgQ
F fga 7 &4 |
MR WEAER : ATT 3@ AN |
SHRI NIREN GHOSH: The strike has
continued for fourteen long months. The

strike started last year when it was dec-
lared a year of productivity. The atti-

PROF. MADHU DANDAVATE: This
is Prime Minister’s svle, for every-thing
is referred to the Janata Party.

W famar g fag o gz
N T qrTRr AG WA ®/OE A
¥IT WW T KT FE @ Z )
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tude taken by the Government was to
teach a lesson to the workers at any cost.
This has, therefore, become a single big-
gest blot on the policy of the Government
of India. Is it a fact that Rashtriya Mill
Mazdoor Union. the so-called recognised
union has completely lost the confidence
of the working class—textile workers of
Bombuy. You are trying to prop up
that union.  You are trying to teach the
workers a lesson. That is  why you
have not been negotiating to settle the
dispute. That is why vou have  been
trving 10 drag this matter on for the last
fourteen months.

SHRI VISHWANATH PRATAP
SINGH: There is no question of having
i confrontation with the working class
or the worke: I assure you that we
are not only interested in settlement with

the workers but alwo that the  workers
should conie und work: they should come
with honour ar |l in an  honourable

fashion.

So far as the RMMS is concerned,
there i~ o statutory provision in law under
which it is a recognised  union. Even
the industrial court has  recognised it.
[hat i~ the position to-day. We  have
oact under the law of the land. That
1~ how in a democratic set  up certain
things funciion and 1 think having work-
cd under that ambit. . ..

SHRI SAMAR MNUKHERIEE: The
workers do not (ccognise but you recog-
nise Them. I~ that democracy? You

talk of democracy!
-

PROF. MADHU DANDAVATE: That
Is antipeople democracy.

SHRI1 VISHWANATH PRATAP
SINGH: Well. that will take us into
creater political debate if we  start a
debate on democracy. But I am letting
vou know what the provisions are. [
want to assure the hon, Member ‘hat
while thic is the prevailing law.. . (Inter-
raptiony),

MR. SPEAKER: Mr. Mukherjee. no
Interruptions like this please.

PHALGUNA 6, 1904 (SAKA)

Oral Answers 10

SHRI SAMAR MUKHERIJEE: Thisis
monopolists’ democracy. They should
not talk of democracy.

SHRI SUNIL MAITRA: Do you re-
cognise a minority union? Is this law?

SHRI VISHWANATH PRATAP
SINGH: Sir, I seck your protection to
at least express myself.

MR. SPEAKER: Yes, you will have
that, 3]

SHRI1 VISHWANATH PRATAP
SINGH: T want to assur>  the House,
whatever may be the inscriptions in  the
law book, but when it comes to the inte-
rest of the working class, coma, full
stop. dash and c¢ven brackets will not hold
us acting on their behalf, This I can
assure the hon, Members.

SHRI SUNIL AMAITRA: Do not in-
dulge in demogogue. For the last four-
teen months you are.. . (Interruptions).

SHRI K. RAMAMURTHY: This
Bombav strike has been going on for the
last fourteen months. I should say itis
unfortunate. We must view  this strike
in the right perspective.  The demand
were submitted by Dr. Dutta Samant. At
that time the opposition trade unions never
agreed for these demuands. (Interruptions).

Pending the agreement, this demand was
submitted by Dr. Dutta Samant. (Inter-
ruptions). \

With long demuands, some how or the
other the workers also went on  strike,
Pending agreement, Government appoint-
ed Tripartite Committee to hold a meet-
ing and to solve the question, The peo-
ple who are now advocating things and
ask for a meeting. . ..

MR. SPEAKIR: You do not reply to
these things.

SHRI K. RAMAMURTHY: [ am not
reflying. why should T reply? Inspite of
this, the trade union did not attend tripare
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tite meeting. Now they are talking of mu-
tual megotiations and discussions. More-
over, pending agreement, this Government
has announced certain advance payable
to the workers. That was also not...

MR. SPEAKER: What is the question?

SHRI K. RAMAMURTHY: 1 would
now ask the hon. Minister whether it is
a fact that now more than 60 per cent
of the workers have turned up to  their
work and if proper protection is provided
100 per cent workers will be there. l
would like to know whether he will en-
sure protection?

MR. SPEAKER: He should have put
the question straight-away.

SHRI VISHWANATH

PRATAP
SINGH: The protection will be

given.

SHRI INDRAIJIT GUPTA: Sir. the
replies to the questions are expected 1o
be unambiguous. Now, the hon. Minis-
ter has said in the earlier portion of his
reply that since his udvent to the Ministry
and the advent of Dada Patil 1o the
Chief Ministership of Maharashtra,  hoth
of them are trying to settle the strike by
meeting anybody who c¢aon help including
Dr. Datta Samant. Luter on.  h:  has
said that they are bound by the law.
that is Bombay Indusirial Relations  Act,
which recognises only the Rashtriva Mill
Mazdoor Sangh as  the representative
Unrion and therefore they cannot iznore
that.

Thirdly the committee is also sitling—
the tripartite committee minus the major
unions which have refused to be party to
it—while the strike is going on. I want
a clear reply from him. May I take
the House to understand that now in (heir
efforts to bring about a settlement. they
will not refuse to talk to the leaders  of
the strike and they will not go on saving
that the B.LLR,  Act. is u legul impedi-
ment 1o that process? it should be
clearly stated. The workers also would
like to know.

Lastly, In his capacity as the Minister
of Commerce, T would like jnst to  ask
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him.  In this statement. he has said
that there has been a loss of 1083 million
meters of cloth due to this  strike. 1
would like to know what is his explana-
tion for the fact that inspite of the big
loss of production, there is apparently
no shortage of cloth in the market? Is
it his opinion or not that there is no
shortage of cloth in the market although
the higgest textile production centre is
closed for 14 months and does it not show
that the ofl-tuke of this cloth at the very
prices at which it is being sold is not
affected because the majority of people
in our country—the ordinary  consumer
any how--has not got the capacity to buy
at a high price?  That is why, there is
no <hortage.

SHRI VISHWANATH PRATAP
SINGH: Sir. answers to unambiguous
questions also. should be the same. I am
thankful to the hon. Member because he
has pmt o very precise question.

So far as being bound by law is con-
cerned. <o long as the law exists, we are
bound. But we are the people who
frams the statute and T assure you that
they s<hall not become fetters. il public
interest demands.

SHRI INDRAIJIT GUPTA: After 14
months of strike. the public interest is
demanding something,

SHRI VISHWANATH PRATAP
SINGH: So far as meeting of the Tri-
partitc Committee and other efforts are
concerned, when the problem is of a
human dimension, it is appropriate  that
we may open all channels to solve the
problem. There is no conflict between
the committee ang the dialogue. The
Chief Minister who is there to take care
of the State to have a dialogue with itis
absolutely not out of place.

So far as the question that despite the
production of cloth being affected and the
prices remaining the same is concerned, [
agree with the hon. Member that there is
a slugeishness of demand and that is the
reason why prices have not gone up and
not because high prices are there. That
cannot be possible.





